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accordingly the earlier commitment
has ceased to exist.

Roviet Attitude to Tashkent
Declaration

*448. Bhri K. P. Singh Deo:
8hri P. K. Deo:
Shri Dhirendransth:

Will the Minister of
Affairs be pleased to state:

(a) whether it is a fact that the
U.SSR. Government has assured
India that their attitude towards the
Tashkent Declaration remains un-
changed; and

(b) if s0, whether Government
have ascertiined the reasons from
U.B.B.R. for making no reference to
thig effect in the Joint Communigue
issued in Moscow on the {alks between
the Foreign Minister of Pakistan and
the Prime Minister of the BSoviet
Union?

The Minisier of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir,

(b) No, Sir, since USSR and
‘Pakistan are Sovereign States and it
is upto them to include or exclude
any matter in a Joint Communigue
issued after talks between them.

Antl-Indlan Campaign by Pakistan

447, Shri Meen Barua:
Shri Surenfiranath Dwivedy:
Shr{ Nath Pal:

Will the Minister of Extermal
Afisirs be ploased to state:

(a) whether §# is a fact that of late

External

{c) the Pakistan OCovernment's
reaction thereto?

The Minister of External Affairs
(S8hrl M C. Chagla): (a) Yes, Bir.
Anti-Indign campaign was resumed

following signing of the ~Tashkent
Declaration and has continued wu»n-
abated. Lately it has reached a new
pesk.

(by and (c). This anti-India com-
paign by Pakistan is in complete
violation of Article IV of the Tash-
kent Declaration ang we have pro-
tested many times to the Pakistan
Government against this  violation.
Pakistan’s respon<~ is not helpful
and ‘she has not slackened the anti-
Indian campaign.

(b) and (c). De not arise.

Trafie hotween Wost Bengal and
Agsrn threugh Pakistan
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(b) if 50, on what terms; and

(c) Government’s reaction thereto?

The Minister of External Affalrs
(8hri M. C. Chagla): (a) No. Sir,

(b) and (c). Do not arise.

Aoccommodation for Families of
Armed Forces

*450. Shrimati Shards Mukerjee:
Shri Indrajit Gupta:
Shri Bitaram Kesri: '

Will the Minjster of Defence be
pleased to state:

(a) whether it is a fact that there
is an acute shortage of accommoda-
tion for the families of armed forces
personnel in Delhi;

(b) it o, whether any compensa-
tory allowance is given to officers and
other ranks who are without Gov-
ernment quarters, to provide themsel-
ves with alternative non-government
accommodation;

(c) whether Government
made any assessment of the number
of officers and other ranks who are
without accommodation; ang

(d) the average period after posting
in Delhi that Government accommo-
dation s made available to them?

The Minister of Defence (Shri
Bwaran Singh): (a) to (d). There is

services. Such of them as ure per-
mitteg to live out with thoir fami-
lies under their own arrangements,
are granted compensation in lien
of quarters.

The number of officerg and others
who are entitled to married scco-
mmodation but have not been pro-
vided with such accommodation
varies according to tlie number of
married officers and personnel posted
to Delhi and availability of married
accommodation. A recent assessment
has indicated that approximately 240
officers and 1200 personnel below offi-
cer renk, entitled to married accom-
modation, have not been able to secure
such accommodation from Govern-
ment sources, These figures do not
cover Delhi Cantt, which is treateg as
a separate station for accommodation

purposes.

On an average, an officer alter his
posting to Delhi has to wait for a
period of about nine months before
he is allotted married accommodation.
In the case of other personne| enti-
tled to married accommodation, the-
average period of waiting after post-
ing to Delhi varies according to the
renk and service from 12 to 4
months.

‘Manatacture of T.V. Sets

2121, 8bhrl Virendrakumsr Shak: -
Wil) the Minister of Defente be
pleased to state: ot





